BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 880/2024

IN THE MATTER OF: NEWS ITEM TITLED "SAKET KE
JUNGALO MEIN BAN GAI 500 JHUGGIYA 6 ACRE
JAMEEN KABJAANE WALE KAUN HAI YE KAHA SE
AAYE" APPEARING IN NAVBHARAT TIMES DATED
25.06.2024

N.D.O.H.: 22-05-2025

INDEX
S.No. | Particulars Page No.
l. Status Report on behalf of Respondent No. | 1-5
5/ DDA
2. Annexure RI1: List of officers who | 6-7
attended joint inspection on 13-02-2025
3. Annexure R2: Notification of Package | 8-12
Deal
4. Annexure R3: True Copy of Letter No. | 13-16

F1(10)2014/S&SII/ DDN618 dated 11-08-
2014 and True Copy of letter was received
from the DCP, South Delhi, and from the
concerned SHO, PS Saket

5. Annexure R4: True Copy of the complaint | 17
dated 28-08-2014

6. Annexure R5: True Copy of letter vide No. | 18
F1(10)2014/S&S-11/DDA/670 dated 01-08-
2014

7. Annexure R6: The Copy of the letter | 19-21
received from Reader to SHO, PS Saket

8. Annexure R7: True Copy of the letter | 22-23
received from SHOPS Saket

9. Annexure R8: True Copy of the letter | 24-25

received from SHO PS Saket

10. Annexure R9: True Copy of Order dated | 26-28
31-03-2015

11. Annexure R10: True Copy of Order |29-31

dated15-04-2025

38



39

12. Annexure R11: True Copy of Order dated | 32

22-11-2014
NEW DELHI
DATED: 21-05-2025
FILED BY:
g B
KRITIKA GUPTA

Counsel for Respondent/DDA

Chamber No. 155, Lawyers’ Chamber Block I,
High Court of Delhi, Sher Shah Suri Marg, Delhi
+91-8826331177 | kritika0504(@gmail.com



mailto:kritika0504@gmail.com

1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 880/2024

IN THE MATTER OF: NEWS ITEM TITLED "SAKET KE
JUNGALO MEIN BAN GAI 500 JHUGGIYA 6 ACRE
JAMEEN KABJAANE WALE KAUN HAI YE KAHA SE
AAYE" APPEARING IN NAVBHARAT TIMES DATED
25.06.2024

STATUS REPORT ON BEHALF OF
RESPONDENT NO. 5/ DDA

Most respectfully showeth:

1. That the present Status Report has been drafted under
instructions of Mr. Prabhakar Singh, working as Deputy
Director, Land Management (S&S-II), DDA, office at
Delhi Development Authority, INA, Vikas Sadan, New
Delhi. This Second Status Report is based upon records
maintained by the Respondent Department.

2. That it is respectfully submitted.that a joint site inspection
of the site in question was conducted by the officers of the
GNCTD and DDA on 13-02-2025. The list of officers
which attended the joint site inspection is annexed as

Annexure R1.

40



41

2
That upon inspection, it was observed that unauthorized
construction exists in the form of a kabristan (graveyard),
with some graves being new and some old exists at site.
There are also unauthorized encroachments in the form of
temporary sheds, and certain areas have been occupied by
kabariwalas and a few jhuggis have been illegally erected.
That as per the land records available with the Department,
these khasra’s which the site in question falls were
transferred to DDA by Ministry of Rehabilitation vide
notification under Section 22(i) of the Delhi Development
Act, 1957 was issued on 22-02-1979 under the ‘Package
Deal’. Copy of the notification is annexed as Annexure
R2.
Those regular demolitions have been scheduled at the site
in question in the past to remove encroachments but could
not succeed. Earlier, a demolition proforma had been
prepared along with a site plan, which approved by the
Competent Authority, and accordingly a demolition
program was scheduled for 28-08-2014 vide No.
F1(10)2014/S&S-II/DDA/618 dated 11-08-2014 for
removal of the encroachments in the form of temporary
sheds and portions occupied by kabariwalas and jhuggisat
that time. True Copy of Letter No. F1(10)2014/S&S-
II/DDA/618 dated 11-08-2014 is annexed herewith as
Annexure R3.
That however as police support for the planned demolition
could not be made available and the demolition could not
be conducted. True Copy of letter was received from the
DCP, South Delhi, and from the concerned SHO, PS Saket

are annexed herewith as Annexure R3 Colly.
3
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That a complaint was received regarding the above-said
area through an email dated 28-08-2014 addressed to the
Vice Chairperson, DDA from one Mr. S.K. Kaul, resident
of Press Enclave Cooperative Housing Society. True Copy
of the complaint is annexed herewith as Annexure R4.
That In light of the above, another demolition program to
remove unauthorised construction was scheduled for 08-
12-2014 vide No. F1(10)2014/S&S-1I/DDA/670 dated 01-
08-2014. However, this was also postponed as the police
force could not be arranged/provided by SHO concerned.
True Copy of letter vide No. F1(10)2014/S&S-1I/DDA/670
dated 01-08-2014 is annexed herewith as Annexure RS.
That another demolition program was then scheduled for
17-02-2015 vide No. F1(10)2014/S&S-1I/DDA/191 dated
12-02-2015, which was also postponed due to reasons
communicated by the Reader to SHO, PS Saket. The Copy
of the letter received from Reader to SHO, PS Saket is
annexed herewith as Annexure R6.

That subsequently, a demolition program was then
scheduled by the Answering Respondent for 12-03-2015.
In this regard, a letter was received from SHO, PS Saket,
informing about a joint meeting regarding the above
demolition programme. True Copy of the letter received
from SHO PS Saket is annexed herewith as Annexure R7.
That a demolition program was again scheduled for 30-03-
2015 by the Answering Respondent for removing
unauthorised construction from the site in question.
Thereafter, a letter was received from the office of SHO,
PS Saket, New Delhi, stating that sufficient police force

assistance cannot be provided due to shortage of time.
4
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True Copy of the letter received from SHO PS Saket is
annexed herewith as Annexure R8.

12. That thereafter, a demdlition programme was fixed again
for 29-04-2015. However, by that time, a case was filed
before the Saket District Court, Delhi, wherein an order
staying demolition on the site in question was passed on
31.03.2015 in, Case No. CS 102/15 which was
subsequently dismissed in default on 07.03.2017. The copy
of the order is annexed herewith as Annexure R9.

13. That another case was filed before the Saket District Court,
Delhi, wherein an order staying demolition on the site in
question was passed on 31.03.2015 in Case No. CS 103/15
which is listed for the next date of hearing on 25.07.2025.
The copy of the order is annexed herewith as Annexure
R10.

14. Further another case concerning the area in question is also
pending in the Hon’ble High Court of Delhi with RSA no.
98/2012 (Delhi Development Authority Vs. Muslim
Qubristan & Ors). The last date listed for this case was
14.04.2025.The copy of the order dated 22.11.2024 (as
available) is annexed herewith as Annexure R11.

15. The Answering Respondent humbly requests for some
time from this Hon’ble Tribunal for placing the pleadings
of Case No. CS 103/15 in Hon’ble Saket district Court and
RSA 98/2015 in the Hon’ble High court of Delhi on

record.

NEW DELHI
DATED: 21-05-2025
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. " H‘ . LAND MANAGEMENT: SOUTH EAST ZONE
C-1: GROUND FLOOR, VIKAS SADAN,

g : INA: NEW DELHI - PHONE NO.24658435 -
No (10120141885 Woowy / /8 Date: ) ) ?} ~2014
To 3 P
o =

he Dy. Commissioner of Police,
South District, Hauz Khas,

New Delhi. i @’é

Regarding providing police assistance to DDA Staff to carryout Demolition Programme
for removal of unauthorised construction/encroachment on DDA/Govt. Land.

Sub

Sir,

Please refer to this office letter No. F(10) 2014/S&S-1I/DDA/670 dated 01/08/2014, regarding
providing of Police Force on 28/08/2014 to carry out Demolition Programme for removal of
unauthorised construction/encroachment from Kh. Nos. 182 min, 183 min, 185 min, 186 min, 187
min to 192 min of Village Hauz Rani, area falling under the junsdlctlon of Police Station, Saket.
Whereas due to the typographical mistake Police Station, Malviy® Nagar has been reflected
instead of Police Station Saket. Rest of the matter remain same.

You are, therefore, requested to kindly make available necessary Police Assistance along

with Lady Police and Tear Gas Squad to the staff of the DDA in order to maintain Law and Order
situation during the Demolition operation.

' “C}\ Yours faithfully,
t;)/ : :" o i .

P 4 \QO I !2 8\_& .‘tl Qo673 (r-w-;)“h N .
\? s j \\ \ \QM\\{ ] Ly

(Rajesh Kumar) -
59 ,\Q Dy. Director (LM) South East Zone
// = \\ J(f;‘,‘/ .\“. J
) 1% 5(}\ Copy orwarded for informalion.ghli e necessary action to:-
P \°\\/ U 1. CLMIDDA.
. / & 2. OSDI/LM/South East Zone.
\’)/O 3. The DCP (Control Room) llird Floor PHQ, News Delhl.
4. Dy Commissioner (Task Force) South East Zone.
5. SE(HQ) South Zone, DDA, with the request lo direct concerned staff for fencing the area
after demolition and installation of board displaying DDA land.
6. Director (LM)-1
7. Dy. Director, S & S || /DDA, with the request to:

(a)Depute concerned officer for identification and demarcation of the
encroachment/unauthorised construction to be removed.
(b)Confirm court-order, stay etc. if any, before demolition.
(c)Depute concerned officer to show the site to the area S.H.O. (Police Station Saket)
at least three days before the date of demolition.

8. A.C.P. Hauz Khas.

9. S.H.O. Police Station Malviya Nagar .- for information with the request not to arrange
police force.

10 S.H.O. Police Station Saket - with the request to arrange sufficient police force. on

28/08/2014 to carry out demolition programme as scheduled.

11. Asstt. Director & JE /LM/SEZ /ADIS & S-Il, DDA

12. MIs. Uttam Prakash & Sons, Head Office : T-1861, DB Gupta Road, Near Naaz Cinema,
New Delhi — 110055,

13.Guard File.
14.Office Copy.

e

/

s

Dy. Director (LM) SEZ

i

Amexure RB2

-y
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W . Pﬁ‘ ARRANGEMENTS WELL IN TIME (.) M
gff \
ﬂ%
/{ FOR DY. COMMISSIONER OF POLIC

e

14 Annex ne

W.T.M.
TO . ‘ e
: THE DCP/SPECIAL BRANCH, DELH]
FROM: DCP/SOUTH DISTRICT, DELHI

NO.
L'I 1246 /SD (X) DATED NEW DELHI,THE_%") [g. _not4

:AJIzRINf;ZZ%i?nT::T PEI’QYC-)GDR:::; (l:;l])R SC;L;;H EAST ZONE HAS FIXED A

OVAL OF UNAUTHORISED
CONSTRUCTION/ENCROACHMENT EXISTING AT KHASRA NO.182 MIN., 183
MIN, 185 MIN, 186 MIN, 187 MIN TO 192 MIN OF VILLAGE HAUZ RANI
FALLING IN THE AREA OF PS SAKET (.) AS PER THE REPORT OF LOCAL
POLICE, APPROX. 90-100 STRUCTURES IN THE SHAPE OF JHUGGIES ARE
EXISTING IN THE PROPOSED DEMOLITION SITE (.) ON ENQUIRY BY LOCAL
POLICE IT HAS COME TO NOTICE FROM GENERAL PUBLIC THAT THE
PROPOSED DEMOLITION SITE IS A DISPUTED LAND AND PRESENTLY IN THE
POSSESSION OF HAUZ RANI VILLAGE AND IS A GRAVEYARD (.) A LITIGATION
PERTAINING TO THE SAID LAND IS ALSO PENDING THE COURT (.) SINCE,
THE PROPOSED DEMOLITION SITE IS A GRAVEYARD AS REPORTED BY LOCAL
POLICE, A STIFF RESISTANCE IS EXPECTED FROM THE RESIDENTS/
VILLAGERS WITH THE SUPPORT OF RELIGIOUS/POLITICAL LEADERS {.)
THEREFORE, IT IS, REQUESTED THAT A DETAILED ASSESSMENT REPORT
COVERING VARIOUS ANGLES FROM COMMUNAL/RELIGIOUS/LAW AND ORDER
POINT OF VIEW MAY KINDLY BE FURNISHED TO THIS OFFICE AT THE
EARLIEST SO AS TO ENABLE US TO MAKE AVAILABLE THE REQUIRED
LOCAL/OUTSIDE FORCE AND MAKE ADEQUATE LAW AND ORDER

SOUTH DISTRICT, NEW DELHI

—
COPY TO ACP/HAUZ KHAS AND SHO/SAKET FOR INFORMATION AND

NECESSARY ACTION (.)

Pern Q%[2iiz. oA (o

K3
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Sh. Rajes
aJesh Kumyy 73 o
(Iicl{jlllf)’ Direetor l \/ 9 ¢
-M) Soutn F-wt"
“ast Zone
DDA, Vikas S:ld:m.mu'

INA, New Delpi.

Subject:
Cl: - Re i
garding Providj i
ng Police Assist:
Do Ssistance to DDA St ry
; X ff to

Conrzlruc?'n . Programme  for removal  of ‘ unauiﬁ:)ri'ouc;

Sir, 1ons/encroachment on DDA/Govt. Land 5

Kindly refer to
y your officec No. F. 1 (10
dated 1 1-08-2014, on the subject cited above, e

S i ;t 1s :}:;l:;lnlt:}(icc} lh{ill threlboyc letter of DDA has itsiclf mention at
Mbetiag At it T 1‘c enti lca.Uon and demarcation of the
e ain ot g zed construction, conﬁrm any stay or Court Order
- e ow the site to the SHO, but till date no demarcation or
'l]‘(};n]\tql 1;;2:1011 }gork has been done by your department. In this regard a
: ctter vide No. 41766/SD(X), dated 22-08-2014 (copy attached) has
also bcﬁun sent to Special Branch to provide assessment report into the
matter but the report is still awaited. Further, it has come to the notice that
there Is a rumor in the general public that the DDA is trying to take
possession of graveyard. The locality of the area is Muslim dominated and
before proper assessment, identification/demarcation and joint survey with
DDA olfficers and Declhi Police the demolition action can not be carried out. A
letter vide No. 2532/SHO/Saket dated 25-08-2014 (copy attached) has also
been sent to your office but till date no identification/demarcation of the
land and joint survey has been done by your department. Also no such
information/document has been reccived from your office till now.

In view of above a joint survey to identification/demarcation of

the land with DDA officers and Delhi Police shell be done before fixed the
demolition action and next date lor demolition be fixed in next month
(Except Friday and 09-09-2014) after the survey and

identification/demarcation of the land.

Submitted please.
@Wt
' Dt:27-08-2014

1 Db or tnformilin plianc:
TR o Snformddion 4 u[eplese.




55

L .
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OFFICE OF THE STATION HOU

To

SE O g '
No. »2 SS'L R-SHO/ SAKET. FFICER, POLICE STATION SAKET, NEW DELHI.

SOUTH DISTRICT, NEW DELHI, DATED&S/..%./ZOM.

Sh. Rajesh Kumar i
Deputy Director,
*(LM) South East Zone,

DDA, Vikas Sadan,

INA, New Delhi.

Subject: - Regarc!il_'lg Providing Police Assistance to DDA Staff to carryout
Demolition  Programme for removal of wunauthorized

& constructions/encroachment on DDA /Govt. Land.
ir,

: Kindly refer to your office No. F. 1 (10)2014/S&S 11/DDA/618
dated 11-08-2014, on the subject cited above. .

It is submitted that the above letter of DDA has itself mention at
Sl. No. 7 that the identification and demarcation of the
encroachment/unauthorized construction, confirm any stay or Court Order
and also show the. site to the SHO, but till date no demarcation or
identification work has been done by your department. On enquiry it has
come to the notice from general public that land in question where the
demolition/encroachment programme will be carried out is disputed and
presently in the possession of Hauz Rani village and is graveyard and in this
regard the lower Court has passed a order in the favor of villagers. A
litigation appeal from your department has also been filed in Hon’ble High
Court of Delhi and the matter is fixed for 01-09-2014 for hearing.

In view of above submission the following aspect may kindly be
clarified and information/documents be supplied to make adequate
requirement of force to take legal action into the matter: -

1 Whether any litigation is pending in any court about the land in
question where demolition action will be carried out.

2 Complete details with drawing map of the land be provided.

3. Identification and demarcation of the
encroachment/unauthorized construction is made or not.

The above information and documents with complete detail be
supplicd to the Police Station Saket at the earliest to proceed further into
the matter and also to make adequate requirement of force to take legal
action accordingly.

Submitted please.

{ 5 . €
5t 25-08+20 12
| B

o i
ShHe -
Solice Station Caks!

Hiatn Distt, Newe Do
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e RWA E-3,4,5 malviya nagar [ma lygnag va@gmawﬁo“mj ------ 25’!-}-'5’-}»}(7 -------

‘B prom Thursday, August 28, 2014 11:12 1'4 g.

5gnl vedda@dda.org,in; cvo@dda.org.i ’%pmmr.n ma\ﬂag dda.org.in; cesz@dda.org.in

10! dirlmhq@dda.org.in; ddimsez@dda.

ce: ect: DDA LAND GRABBING OPPOSITE P ESS_ENC VE FLATS. VERY URGENT ACTION

subl REQUIRED PL.

. Me8 ...

: > "ll ,,,‘ , i )f
L,-:;:z:?..u..u...;:‘-,évlv??'/*»lo. - F‘O P‘é s ATl

pease find enclosed herewith pictures of DDA land grabbing in progress

i . This land is
situated opposite Press Enclave Flats near MAX Hospital and is an important entr int
—Ffor Malviya Nagar for the people coming from the -Hospital and Saket
g e :

. This is an important
connection for théusands of people—using HoSpital, METRO rail, Citiwalk, DLF, PVR Shopping
Mail etc.,

The said land use to have a board declaring it DDA land but now some crooks have removed
that board of DDA and are building a structure over it.

This kind of enroachment is
rampant in this area and DDA officials are either in connivance with land grabbers or look
the other way when these encroachment happens.

Therefore you are kindly requested to order immediate cleaning of the area and punish the
officer incharge for his involvement, if any.

Best regards

S.X. Kaul

Press Enclave Cooperative Housing Society in cooperation with Malviya Nagar RWA

Cinz
3

By. Neheh %
'M’M’M { - A/ om......%q Y
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DELHI DEVELOPMENT A
UTHORITY
LACr:\lD.MANAGEMENT: SOUTHEASTZONE ~ — 3.9 —
'N-1-. GROUND FLOOR, VIKAS SADAN
A: NEW DELHI - PHONE NO.24658434

No.  F.1(10)2014/58s 11Dy
436 Date: //g / 2014

To

The Dy. ACommissioner of Police,
South District, Hauz Khas,
New Delhi,

Sub : Regarding providin i i
g police assistance to DDA Staff to carryout Demolition P
| r
for removal of unauthorised construction/encroachment o:;y DDA/Govt. Land. R

Sir,

It has been decided to organize a major/minor demolition

: ] programme for removal of
uqauthorlsed c:_onstruc‘uon/encroachment from Kh. Nos. 182 min, 183 min, 185 min, 186 min, 187
min to 192 min of Village Hauz Rani area falling under the jurisdiction of Police Station Malviya

Nagar. This operation would be held on 28/08/2014 under the supervision of AD/LM/SEZ
[JEILMISEZ and as per identification of AD/S&S II/DDA.

; You are, therefore, requested to kindly make available necessary Police Assistance along
with Lady Police and Tear Gas Squad to the staff of the DDA in order to maintain Law and Order
situation during the Demolition operation.

The meeting point will be Police Station Malviya Nagar at 09.00 A.M.

Yours faithfully,

—

(Rajesh Kumar)
Dy. Director (LM) South East Zone

Copy forwarded for information and necessary action to:-

1, CLMI/DDA.

2. OSD/LM/South East Zone

3. The DCP (Control Room) llird Floor PHQ, New Delhi.
4. Dy Commissioner (Task Force) South East Zone.

police force may be provided by the concerned DCP
SE(HQ) South Zone, DDA, with the request to direct concerned staff for fencing the area

With the request that sufficient

B
after demolition and installation of board displaying DDA land.
6. Director (LM)-I
7. Dy. Director, S & S Il /DDA, with the request to:
concerned officer for identification and demarcation of the

(a)Depute
encroachment/unauthorised construction to be removed.

(b)Confirm court-order, stay etc. if any, before demolition.
(c)Depute concerned officer to show the site to the area S.H.O. at least three days
before the date of demolition.

8. A.C.P. Hauz Khas.
9. S.H.O. Police Station Malviya Nagar .- with the request to arrange sufficient police force
10 AE/JE BSES/Rajdhani New Delhi with request to kindly depute concerned officials to

disconnect the electric supply and to assist in electricity related matters for safe demolition

operation.
11. Asstt. Director & JE ILMI/SEZ /ADIS & S-ll, DDA

12. M/s. Uttam Prakash & Sons, Head Office . T-1861, DB Gupta Road, Near Naaz Cinema,
New Delhi — 110055, with the request to provide one Mini Truck for staff One JCB and
05 labourers with hammer and also to provide one cameraman at site as per the terms and

conditions.
Guard File
14. Office Copy

Dv D tAr (1 A8y O

RS
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LAND . ENT ATy
AGEMENT: so1h o ORITY e
lc.th?EROUND FL .O\z;:\‘ SApoONE i o
w DELH| . e} ":2?8‘;34
No F
1(10)2014/53 /DDA 9]
To Date
1 12/s) =5~
Soill}?)gigo.rr;missioner of Palice
trict, H '
ew Dely;. o o
Sub - Regardiy

g providing police gasi
Ssist o
for removay of unauthorised« ance 1o DDA Stz to carrycut Demolition Programme

s constructionlencro:u.!:!.‘nent on DDA/Govt, Land
ef: This office letter No F 1 (10) 2014!S&S:IIDDA167

dated 28/08/2014, ¥ dated 01/08/2014 and even No. 737

It has been decided to organ; j i
t ] 9anize a major/mino;
'unr}iuttgo“ngszed f:onstru.ctlon/encroachment from Kh. Nos. 182 min, 183 min 185 min, 186 min 187
min of Village Hauz Rani area falling under the surisdiction of Police Station Saket,’This

operation would be held on 17.2.2015 under the s o ¢ i
as per identification of AD/S&S /DDA, © Supenvisin cf Tehsildar/LMISEZ IAE/LMISEZ an

damolition Programme for removal of

You are, therefore requested to kindl; mzake avai'ai:

i ire, ' e SiNai, m vaial i
with Lady Police and Tear Gas Squad (o the é.t:-rf of thedr.)r)r
situation during the Demolition operation. el

hecessary Police Assistance along
1N order to maintain Law and Order

The meeting point will be Police Station Saket at €5.30 A.M.

Yours faithfully,

(Rajesh Kumar)
Dy. Director (LM) South East Zone

Copy forwarded for information and necessary action to -

1. Chicf Engineer (South)DDA. Khelgaon, Shahpur ...z, New Delhi - with the request that he
may also kindly take up the matter with DCP (Scuin; for providing police assistance on the
foresaid date and time.

2. OSD/LM/5outh East Zone. )

3. The DCP (Control Room) liird Floor PHQ, New Deihi. >

4. Dy Commissioner (Task Force) South East Zon: With the request that sufficient
police force may be provided by the concerned OC? I _ ;

5. »SE (HQ), (South),DDA, Khelgaon, Shahpur Jat, Hew Delhi - \{ﬂlh the request to }(mdly
depute concerned EE/AE & their staff fer—éoprcw-}J.DA_Land-e@nbeaf_d—and_ew f

6. Dy. Director, S & S Il /DDA, with the reguest to:. _ )
(a)Depute concerned officer for identificzion and demarcation of the
encrcachment/unauthorised construction to b%rc'-.'.?y_ed.

b)Confirm court-order, stay etc. if any, before 2molition. 3

gc))Dr.’put(e concerned officer to show the site ic the area S.H.O. at least three days
before the date of demoliticn. v

. A.C.P. Hauz Khas. ' .
; S.H.O. Police Station Saket.- w.th the request to arrange sufficient police force.

i 23 *h- NO-214A, B.S.E.S. Building,

i C.K. Scod, Asstt. Vice Pre=ident (O & M) Scu: ‘1 1, Room ; dirig

?Adhfl?ar;icfrv;do Marg, New Delhi- 110017(Mob Sh. Vijay- 851 0888109) with requesi ‘Orle‘ll;tdelé
depute cénherned officials to disconnect the electric <upply and to assist in electricity

matters for safe demolition operation.

i E /LM/SEZ /ADIS & S-il, DDA ‘ g
e Th;/hs'{ftz:;ri érakash & Sons, Head Office : T-1€° D$ Q.np‘a ‘Road. Nef?ré\la:ngg 21:’
o W Des‘ihn ~ 110055, with the reguast 12 srovids « % alini TruE:r. for sta 4 !:e el
(r)qse\l'aboﬁro'" with hammer 2nd aiso lo provide one +-L:iaraman =1 sile as pef
conditions ,\\
12 Guard File

13 Office Copy 6\ Dy Directar {H) S22
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' , 6 } ")/}])._ LAND MANAGEMENT: SOUTH EASB iSNE
C-1: GROUND FLOOR, VIKAS SA L
INA: NEW DELHI - PHONE NO.24658

No  F 1(10)2014/S&S I/DDA/ /9’ e /7//7//2015

To

The Dy. Commissioner of Police,
South District, Hauz Khas,

New Delhi

Sub  Regarding providing police assistance to DDA Staff to carryout Demolition Programme
tor removal of unauthorised construction/ancroachment on DDA/Govt. Land.

Ref: This office letter No F 1 (10) 2014/S&SIIDDA/670 dated 01/08/2014 and even No. 737
dated 28/08/2014.

Sir

It has been decided to organize a major/minor demolition programme for removal of
unauthorised construction/encroachment from Kh. Nos. 182 min, 183 min, 185 min, 186 min, 187
min io 192 min of Village Hauz Rani area falling under the jurisdiction of Police Station Saket. This

ope:atipn wp_uld be held on 17.2.2015 under the supervision of Tehsildar/LM/SEZ /AE/LMI/SEZ and
as per identification of AD/S&S I/DDA.

You are, therefore, requested to kindly make available necessary Police Assistance along

with Lady Police and Tear Gas Squad to the staff of the DDA in order to maintain Law and Order
situation during the Demolition operation.

The meetng point will be Pglice Statici. Sakst 2t 08.3C A.FA.

Yours faithfully,

s

: (Rajesh Kumar)
Dy. Director (LM) South East Zcne

Copy forwarded for information and necessary action to:-

Chief Engineer (South)DDA. Khelgaon, Shahpur Jat, New Delhi - with the request that he
may also kindly take up the matter with DCP (South) for providing police assistance on the
foresaid date and time.
OSD/LM/South East Zone.
The DCP (Control Room) llird Floor PHQ, New Delhi.
4. Dy Commissioner (Task Force) South East Zone. With the request that sufficient
police force may be provided by ihe coiceringd OCP
5. SE (HQ), {South),DDA, Khelgaon, Shahpur Jat, New Delhi - ﬂi‘ﬁlﬂﬁw‘ﬂﬂly
depute concerned EE/AE & their staff for displaying DDA Land signboard and erecting of
fencing on reclaimed DDA Tand.
€. Dy. Director, S & S Il IDDA, with the request to?
(a)Depute concerned officer for identification and demarcation of the
encroachment/unauthorised construction to be removed.
{b)Confirm court-order, stay etc. if any, before demolition.
(c)Depute concerned officer to show tho site to the area S.H.O. at least thiree days
before the date of demolition. ) |
7 _~A.CP Hauz Khas. .
\/t_ S H.O Police Station Saket.- with the request to arrange sufficient police force.
& Shii ~ K Sood, Asstt. Vice President (O & M) South-Il, Room NO-214A, B.S.E.S. Building,
Adhchaii, Arvindo Marg, New Delhi- 110017(Mob Sh. Vijay- 8510888108) with request to kindly

Jepute concerned officials to disconnect the electric supply and to assist in electricity related
maltters for safe demolition operation.
‘U Tohsildar & AE /LMISEZ /AD/S & S-ll, DDA

4 REim Mleamee et . & o~
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VELOPME|
- ENT Ay
g.?:ng?;%%%EMENT: SOUTH g:SOTR;.E;\JE
INA: NEvo oND FLOOR, VIKAS SADA
: DELHI - PHONE NO.24658434

DELHI pg

No. F.1(10)2014IS&SIIIDDA/ 202-
To

The Dy, Commissi
South District, Ha

Date: &ﬂl 9» 2015

oner of Police,

uz Khas
New Delhi. '
Sub: Regardin idi i
9 providing police assistance to DDA Staff
to carryout D iti
for removal of unauthorised constructlonlencroachment DLyDDNér::tlltlic;::rogramme
Sir,

It has been decided to organize a maj i iti

t 1 jor/minor demolition pro ram fi
url_authornsed t_:onstru_ctlon/encroachment from Kh. Nos. 182 min, 183 rﬁin?wsr‘:m O;Srfienr:\?;a‘1:';
min tq 192 min of Village Hauz Rani area falling under the jurisdiction of Police Stat;on Saket.'This
operation vyould. be _held on 12/03/2015  under the supervision of Tehsildar/LM/SEZ IAEILMISEZ
and as per identification of AD/S&S IIDDA, : f}"@j&, i/ TA\M [dA-$S2~
You are, therefore

; | » requested to Kindly make available necessary Police Assistance alon
v«{xth l..ady Ppllce and Tear Gas Squad to,the staff of the DDA in order to maintain Law and Ordegr
situation during the Demolition operation.

The meeting point will be Police Station Saket at 03.30 A.M.

Yourg faithfully,

<
(RajeL:ﬂ(umar)

Dy. Director (LM) South East Zone
Copy forwarded for information and necessary action to:-

1. Chief Engineer (South)DDA. Khelgaon, Shahpur Jat, New Delhi - with the request that he

may also kindly take up the matter with DCP (South) for providing police assistance on the
foresaid date and time.

OSD/LM/South East Zone. :
The DCP (Control Room) llird Floor PHQ, New Delhi.
Dy Commissioner (Task Force) South East Zone.
police force may be provided by the concerned DCP g ; :
SE (HQ), (South),DDA, Khelgaon, Shahpur Jat, New I?elhl - with the request to kindly
depute concerned EE/AE & their staff for necessary action in the matter.
6. Dy. Director, S & S Il IDDA, with the request s~ " .

(a)Depute concerned officer for identification and demarcation of the
encroachment/unauthorised construction to be removed.
(b)Confirm court-order, stay etc. if any, before demolition.

(c)Depute concerned officer to show the site to the area S.H.O. at least three days
before the date of demolition.

7. A.C.P. Hauz Khas.

i i i T i lice force.
8. S.H.O. Police Station Saket.- with the request to arrange sufficient po T
9 Shri C.K. Sood, Asstt. Vice President (O & M) South-ll, Room NO—214A: B.S.E.S. Butl(_img,
Adhchani, Arvindo Marg, New Delhi- 110017(Mob Sh. Vijay- 8510888109) with request to kindly

depute concerned officials to disconnect the electric supply and to assist in electricity related
matters for safe demolition operation.

10. Tehsildar & AE /LM/SEZ /AD/S & S-Il, DDA :
11. MIs. Uttam Prakash & Sons, Head Office : T-1861, DB Gupta Road, Nef?rcg\laaz Cinema,
New Delhi — 110055, with the request to provide one Mini Truck for staff One JCB and

05 labourers with hammer and also to provide one cameraman at site as per thesterms and
conditions.

12.Guard File.
13. Office Copy.

ron

With the request that sufficient
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Subject:
= Regardin
Pro : )
carr'youtg De viding Police Assistance to DDA Staff to
unauthorized molition tProg.ramme for removal of
D constructions/encroachment
Sir DA/Govt. Land on 12-03-2015. i 4

>

Kindly r
1I/DDA/202 dateyd 2%-6(;2fgoig?gno{ggesul\é?écf éit;d glb?))vze(.)M/S&S
In this regard it is submitted a joint meeting with the
following residents and officers of DDA held at Police Station Saket
for above matter. The following representatives attended the
meeting: -
Sh. Rajesh Kumar, Dy. Director (LM), South East Zone, DDA.
Sh. Dharampal, Tehsildar, (S & S-1I), DDA
Sh. Billu Pradhan, Village Hauz Rani, ND.
Sh. Abdul, Village Hauz Rani, ND
Sh. Najbuddin, 191, Hauz Rani, ND
Sh. Abdul Qadir, 192, Hauz Rani, ND
Sh. Uvesh@Kallu R/o Hauz Rani Village, ND
Sh. Raisuddin, Village Hauz Rani, ND

Some other residents from Hauz Rani village were present in
this meeting. during this meeting a brief discussion has been made
about the matter and it has been mutually agreed in both parties
that the Jhuggies placed in the Quabristan will be removed by the
local residents itself before 22-03-2015. The other jhuggies will be
removed by the DDA, for this a encroachment removal action will
taken by the DDA authority. A separate programme will be fixed by
the DDA authority for 25-03-2015 to remove the encroachment from

the DDA land at Hauz Rani Village, ND.
Submitted please.

SHO wa.. .

I gLy P PP
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A0 GRP‘CJ)/LGEMENT: SOUTH EAST.'Z-IJNE

INA: e UND FLOOR, Vikas SADAN
DELHI - PHONE NO.2465843

No. F
- 1(10)2014/585 obas ) 4 6
i Date: 2 g/ g / 2015
The Dy. Commissioner of Police,

South District, Ha
New Delpj " uz Khas,

Sub: Regarding providin

It has been
unauthorised construction encroachment from Kh
L - Nos. 182 min, 183 min, 185 min, 186 min, 18
g;)lgr;:oL 95} g:lilg gf \:I:age Hauz Rani area falling under the jurisdiction of Police Stat;on SaTc;'t‘.’ Thi:
e %c‘l\on 30/03/2015_under the Supervision and identification of AD/S&S IIDDA

You are, therefore requested to kind| i i i
] ire, ' y make available necessary Police Assistance alon
with Lady Police and Tear Gas Squad to the staff of the DDA i intai :
vith L ¢ A in ord
situation during the Demolition operation. : B LA

The meeting point will be Police Station Saket at 10.00 A.M.

Yours faithfully,

v

(Rajesh Kumar)
Dy. Director (LM) South East Zone

Copy forwarded for information and necessary action to:-

1. Chief Engineer (South)DDA. Khelgaon, Shahpur Jat, New Delhi - with the request that he
may also kindly take up the matter with DCP (South) for providing police assistance on the
foresaid date and time.

2.~ OSD/LM/South East Zone.

3. The DCP (Control Room) llird Floor PHQ, New Delhi.

4. Dy Commissioner (Task Force) South East Zone. With the request that sufficient
police force may be provided by the concerned DCP :

5. SE (HQ), (South),DDA, Khelgaon, Shahpur Jat, New Delhi - with the request to kindly
depute concerned EE/AE & their staff for necessary action in the matter.

6. Dy. Director, S & S Il /DDA, with the request to: X
(a)Depute concerned officer for identification and demarcation of the
encroachment/unauthorised construction fto b%rem?}:gd.

i ourt-order, stay etc. if any, before demolition.
::))g::&:amc‘:)ncemed (;fﬁcgr to show the site to the area S.H.O. at least three days

the date of demolition. ) ;
([:!e)f%reepute concerned officer/official to contact the BSES to disconnect the electiricty
supply form the demolition site.

Khas. ; -
g. /S\Sg -"‘%li’—;?gaﬁon Saket.- with the request to arrange sufficient police force.

i i = - .S.E.S. Building

i ~Vice President (O & M) South-ll, Room NO 214A_, B.S.E.S. Bui ding,

4 B CK 's%%dr'\ngf;uN\e/\:v Delhi- 110017(Mob Sh. Vijay- 8510888109) wﬁh requg;t to kindly

Adhcth angrﬁzz:rr:ed ofﬁciéls to disconnect the electric supply and to assist in electricity related
depute C

lition operation.
matters for safe demo o, A AEILMISEZ -
10. Tehsildar/S&S-Il & AD/S & S-II, D e s et o e B

kash & Sons, Head i for staff One JCB and
11. M/s. Uttam Pra : t to provide one Mini Truck for s
New Delhi — 113,0?1:}11?;1?1' tr;drea?;f fo proeide one cameraman at site as per the terms and
05 labourers Wi
conditions. z
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s L OF THE STATION Hous: OFFICER, POLICE STATION SAKET, NEW DELHI:
% 195] IR-SHO/ SAKET, SOUTH DISTRICT, NEW DELHI, DATED . F2/03/2015.

To ,

Sh. Rajesh Kumar

Deputy Director,

(LM) South East Zone,

DDA, Vikas Sadan,

INA, New Delhi.

) arryout
Subject; - Regarding Providing Police Assistance to DDA oftaff ut:au‘;ho?il‘?d

Demolition Programme for removal
constructions/encroachment on DDA/Govt. Land on 30-03-2015.

Sir,
. . -03-
Kindly refer to your office No. F. 1 (10)2014/S&S 1I/DDA/286 dated 25

[ 2015, on the subject cited above.

In this regard it is submitted that the letter received from DDA 1s very Sho{tl“g“j
and no force sanction for the encroachment removal action. However, as per meeting with the
villagers and their commitment to remove the Jhuggies/Temporary structure on the Qubarlstag
and ;Un‘Ollndiﬂg area on 12-03-2015. They have removed most qf the encroachn}enttt_anl:c
remaining Jhuggies/Temporary structure is accompanied by ladies/childrens. So sufficient ti

J

{ - -

f‘ | be given for the arrangement of force, as this time available force is not sufficient.

fd :

{ ] Submitted please.

7

J . SHO « .

| Police Station Saket
Snnth Distt. New Delhl

(
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CSSCJ 83432/16

Waseela Begqum v. DDA & Anr.

07.03.2017

Pr.: None for the plaintiff.
Sh. S.K. Sareen, Ld. counsel for the defendant No.1 along
with Sh. S.S. Saini, Kanoongo.

To be recalled at 12:30 pm.

(Priya Mahendra)
SCJ-cum-RC (South)/Saket Courts,
New Delhi/07.03.2017

At 12:30 pm

Pr.: As above.

To be recalled at 02:00 pm.

(Priya Mahendra)
SCJ-cum-RC (South)/Saket Courts,
New Delhi/07.03.2017

At 02:30 pm
Pr.: None.

The matter has been called several times since morning but
none has appeared on behalf of plaintiff. Even otherwise, none had also
appeared on behalf of the plaintiff for the last three dates. It is already
02:30 pm. It seems that the plaintiff does not wish to pursue the
present suit.

In the circumstances, suit is dismissed in default.

File be consigned to record room.

(Priya Mahendra)
SCJ-cum-RC (South)/Saket Courts,
New Delhi/07.03.2017
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CS. No. 102/15

Waseela Begum Vs. DUSIB & Ors,
21.03.2015

7 ésent:  Proxy counsel for plaintiff.

Sh. S.K. Sareen, counsel for defendant no.2.

Defendant no.1 could not be served due to paucity of time.

'resh summons be issued on previously filed PE

L.d. counsel for defendant no.2 has stated that he has got
“lephonic instructions and that he shall file his authorization on the next
e of hening,

S Brahmpal from PS Malviya Nagar, on behalf of defendant no.3.

Joth defendants no.2 and 3 are directed to file ATR within a
aeek.

Defendants no.2 and 3 are at liberty to file WS and reply to the
“nplication U/o XXXIX Rule 1 and 2 CPC within prescribed period as per
P, o

!

~Be awaited.

(Surya Malik Grover)
SCJ-cum-RC (South)/Saket Courts,
New Delhi/31.03.2015

4r 12.00 pm.
resent:  Sh. Hanif Mohammad, counsel for plaintiff.

Heard. Considered.

Certain citations have been filed by plaintiff.

Without going into merits of the case at this stage so that the suit
1yes not become infructuous on account of adjournment sought by

l2endant no.2 and 3 to file the status report, defendants no.2 and 3 are.

Lrested (0 maintain status quo in the suit property till next date of hearing.
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Hours.

Now for i
service report of defendant no.1/ DUSIB and for further

proceedings on 18.04.15 at 2 pm

Copy of order be given dasti to the parties as prayed for.

" (Surya Malik Grover)
3 5CJ-cum-RC (South)/ Saket Courts,
New Delhi/31 .03.2015
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6 CS SCJ 103/2015 83444/16
JAITUN Vs. DELHI DEVELOPMENT AUTHORITY AND ORS.

15.04.2025

Present:  Sh. Naval Kishore and Ms. Khooshboo, Ld. Proxy counsels
for plaintiff alongwith Plaintiff/PW-1.
Ms. Promila Kapoor, Ld. counsel for defendant no.1/DDA.
None for defendant no.2/SHO. DUSIB deleted from the
array of parties vide order dt. 24.11.2015.

1. PW-1 recalled, cross-examined and discharged.

2. List for remaining PE on 25.07.2025.

NEHA PRIYA
Senior Civil Judge-cum-Rent Controller
South District, Saket Courts,
New Delhi/15.04.2025
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CS. No. 103/15

Jaitun Vs. DUSIB & Ors.
31.03.2015

Present: Proxy counsel for plaintiff,

Sh. S.K. Sareen, counsel for defendant no.2.

Defendant no.1 could not be served due to paucity of time,

Fresh summons be issued on previously filed PE
_ Ld. counsel for defendant no.2 has stated that he has got
telephonic instructions and that he shall file his authorization on the next
date of hearing.

SI Brahmpal from PS Malviya Nagar, on behalf of defendant no.3.

Both defendants no.2 and 3 are directed to file ATR within a
week.

Defendants no.2 and 3 are at liberty to file WS and reply to the
application U/o XXXIX Rule 1 and 2 CPC within prescribed period as per

CPC.

Be awaited.
(Surya Malik Grover)
SCJ-cum-RC (South)/Saket Courts,
New Delhi/31.03.2015
At12.00 pm.
* Present: Sh. Hanif Mohammad, counsel for plaintiff.

Heard. Considered.

Certain citations have been filed by plaintiff.

Without going into merits of the case at this stage so that the suit
does not become infructuous on account of adjournment sought by
defendant no.2 and 3 to file the status report, defendants no.2 and 3 are

directed to maintain status quo in the suit property till next date of hearing.
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Parties are at liberty to file photographs alongwith Newspaper of said date
from all angle to ascertain the status of suit property as on date within 48

hours.
Now for service report of defendant no.1/DUSIB and for further

proceedings on 18.04.15 at 2 pm.
Copy of order be given dasti to the p-arties as prayed for.

(Surya Malik Grover)
SCJ-cum-RC (South)/Saket Courts,
New Delhi/31.03.2015
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$~R-30
% IN THE HIGH COURT OF DELHI AT NEW DELHI
+ RSA 98/2012, CM APPL. 10672/2012 & 10673/2012

DELHI DEVELOPMENT AUTHORITY

..... Appellant
Through:  Ms.Shobhana Takiar, SC for DDA.

VEISuUsS

MUSLIM QUBRISTAN & ORS
..... Respondent
Through:  None.
CORAM:
HON'BLE MR. JUSTICE PURUSHAINDRA KUMAR KAURAV
ORDER
% 22.11.2024

At the request of learned counsel appearing on bAehalf of the appellant,
list this matter on 14.04.2025. '

PURUSHAINDRA KUMAR KAURAYV, !
NOVEMBER 22, 2024/MJ
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